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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O,A, No.150 of 2007 

DATE OF DECISION: 14,6,2007 

F. 	Shri Akhil Ch. Brahma 
........................................................................................ Applicant/s 
Shri J. Roy 
.............................................................................. 	Advocate for the 

Applicant/s. 

Versus 
U.0.1. & Ors 
.................................................................................... Respondentts 

Dr.J.L.Sarkar, Railway Standing counsel 
................................................................................. Advocate for the 

Respondents 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

I 

0 riginal Application No. 150 of 2007. 

1z 

	 Date of Order: This, the 14th day of June, 2007. 

1; 	

THE HON'BLE MR. K.V.SACHIDANANDAN, WCE CHAIRMAN 

Sri Akhil Ch. Brahma 
Son of Late Mirgu Brahma 
R/O Railway Quarter No. 122 G/Type - II 
New Guwahati Colony., Near Kalibari 
Bamunimaidam, Guwahati-21 
Kamrup, Assam. 	 ... Applicant. 

By Advocates S/Shri J.Roy, R.C.Das & 0. Pada. 

- Versus — 

The Union of India represented by the 
Secretary, Railway Board 
Ministry of Railway 
New Delhi - 11000 1. 

The General Manager 
N.F.Railway, Maligaon 
Guwahati - 11 	 n 

Kamrup, Assam. 

CAWGHY (Chief Area Manager) 
N.F.Railway, Guwahati. 

DPO/GHY (Divisional Personal Officer) 
N.F.Railway, Guwahati. 

Senior Coaching Depot Officer/GHY' 
N.F.Railway, Guwahati. 

Respondents. 

By Dr. J.L.Sarkar, Railway Standing Counsel. 



R 
0 R D E R (ORAL) 

SACHIDANANDAN. K.V.,(V.C.): 

The Applicant is presently working as Painter/Gr- I 

4 under N.F.Railway and is posted under Divisional Officer, New 

Guwahati Colony, Bamunimaidam, Guwahati -21. He is residing 

in the Railway quarter bearing No. 122 G/Type -II along with his 

family since 30.03.2001. His gross pay is Rs.9,285/-  and after 

deduction he is drawing Rs.7,919/ -  per month. Vide Annexure -

A order dated 10.9.2005 his allotment was cancelled alleging 

that the said quarter was subletted to third party and he was 

advised to hand over the said quarter to the next allottee 

against which Applicant submitted ' representation dated 

22.09.2005 (Annexure-B) before the fifth Respondent stating 

that he never subletted the quarter to any third party and 

requested the authority to enquire the matter fresh. However, 

his representation is not disposed of nor further committee was 

made to enquire the matter afresh. But much to his surprise, 

the impugned memorandum has been issued by the Respondent 

No.4 declaring the Applicant as unauthorized occupant and 

directed to recover damage rent at the prescribed rate from the 

regular salary of the Applicant w.e.f. May, 2007 alongwith 
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arrears without issuing any prior notice to the Applicant. 

Aggrieved by the action of the Respondents he has filed this 

O.A. seeking the following main reliefs: -  

"M to set aside and quash the office order 
dated 10-09 -2005 issued by the 
Respondent No.5 (Senior Coaching Dept. 
Officer, Guwahati) ANNEXURE -A. 

(2) to set aside and quash the office 
memorandum dated 09 -05-2007 issued 
by Divisional Personal Officer, Guwahati) 
ANNEXURE-C." 

Heard Mr.J.Roy, learned counsel for the Applicant 

and Dr.J.L.Sarkar, learned Standing counsel for the Railways. 

When the matter came up for consideration, learned counsel for 

the Applicant submitted that the impugned orders have been 

passed by the Respondents in total violation of the principles of 

natural justice. He further submitted that neither any notice was 

issued to him at any point of time nor an opportunity was given 

to him to explain his case. His representation dated 22.09.2005 

also has not been attended to. Therefore, the impugned orders 

are not in conformity with the Railway Rules. However, he 

submitted that he would be satisfied if a direction is given to 

the Respondents to consider and dispose of his representation 

(Annexure -B) within a time frame. Dr.J.L.Sarkar submits that 



Respondents have no objection in adopting such course of 

action. 

3. 	Accordingly, in the interest of justice, this Court 

directs the Respondent No.5 or any other competent authority 

I shall consider and dispose of this Annexure -B representation 

dated 22.09.2005 giving an opportunity to the Applicant to 

explain his case and pass appropriate orders on merit 

communicating the same to the Applicant within a period of 

three months time from today. If requested, Applicant shall be 

given a personal hearing. However, till disposal of the 

representation, Respondents are directed to keep the impugned 

order dated 09.05.2007 (Annexure -C) in abeyance. 

The Original Application is disposed of as above at 

the admission stage itself. There shall, however, be noorder as 

to costs. 

(K.V.SACHIDANANDAN) 
VICE CHAIRMAN 

FNIRFA 

~i ~ 

0 
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Ai_1M;J:A;z*a%c Tjibunal 

DISMCIE: KAMRUP 

l  1 J U ~'l 2007 

vv~l ;ZJ4*Y 
GL-wzheti Bench 

IN THE CENTRAL ADMINISTRATIVE TT 
GAUHATI BENCH, GUNVAHATI 

An application U/S.19 of the Administrative Tribunal 
Act, 1985 ) 

O.A.  No. 	/2007 Z/ 

SRI AKHIL CH. BRAHMA.  ................. PE=ONER 
-VERSUS- 

THE UNION OF INDIA & ORS. 

.............. 1=0 - 1.ml= 

8 Y N 0 P 8 1 S 

The applicant is an employee under the N.F. Railway, as 

a post of Painter/Gr - I under SSE/C/ICIGHY, at Divisional 

office, New Guwahati Colony, Near Kalibari, 

Pamunimaidam, Guwahati -21. The applicant is residing 

Raiiway quarter bearing No. I Z 2 ( G.) ayp e - _L _L aL 114 Fe W 

Guwahati Colony, Near Kalibari, Bamunimaidam, Guwahati -

21, along with family since on '130 -03 -2001. The gross pay 

of th~on_ applicant is Rs.9,285/ - , hor.,Tever after deduction, 

the applicant receives a net pay of Rs.7,919/ -  per 

month. The applicant was shocked to receive a copy of 

the Memorandum on 09-05-2007 issued by Divisional 

Personal officer (Respondent No.4) whereby it vias 

intimated 'that he is in unauthorized occupation of the 

quarter since the allotted him has been found subletted 

and directed for recovery of damaged rent from regular 

salary bill from the month of May 2007 along with arrear 

N
~l 

N. Mcdhi 
k Karntup (kjetro) 

Rcgd. Nu. KA1,11 

N MEDHI 
Advocate Notary 

Contd ... /- 
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- 13 - 
and cancelled the allotment of the applic ant and -Llermed 

the same as unauthorised occupation. 

It is stated that the respondent authorities vide 

office order dated 1.0 - 09.- 2005 informed the applicant 

that staff quarter allotted to him and shown in the list 

as per survey co=iitt- tee l s report the same has been 

handed over to priv-ate party in violation of provision 

of Rule 3.1(I'LI) and 15(A) of Railway Service (conduct) 

Rules, 1966. Against. the said of f ice orde-IL, the 

applicant filed a representation dated 112-09-2005 before 

the Respondent No-.5 (Annexure - III) . St;ating the. actual 

farts that thp quarter was never si)blet to any persort or 

individual and rec ~uired the authorities to enquire the 

matter again. Hciwever, till 09 -05-2007 no action wzas-

taken to dispose of the representation nor any further 

committee was made till the receipt of Memorandum on 

09 - 05 - 2007. As such the instant original application 

seekinq 'Loy appropriate relief. 

Hence this instant application. 

Filed by - 	e, C ~ bwo . 

Adivocate 
i 

N 
11P 

~R,Lj. No. KAN1,Ci' ~,w ~,EDHIL 
Advocate / Notary 

f,  Contd.../- 
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DISTRICT: KAMRUP 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ,  
GAUHATI BENCH, GUWAHATI 

An application U/S.19 of, the Actministrative Tribunal 
Act, 1985 ) 

O.A.  No. 	I SD 	/2007 

SRI AKHM CH. BRAHMA. 
................. PE=01,4ER 

-VERSUS- 

THE UNION OF INDIA & ORS. 

.............. J~E-SPONDEI-MS 

LIST  OF  DATES 

1 10-09-2005 '17he applicant received the Office Order, which one issued by 
RespondentNo.5. 

2 22-09-2005 A representation filed by the applicant to the Respondent No. 5. 

3 09-05-2007 Office Memorandum issued by Respondent No.4. 

4 30-03-2001 The applicant hass allotted the Railway Quater, fwaring No. 

5 09-05-2007 Impugned the Railway quater damaged rent -,N-hich one calculated 

by respondent No.4. 

6 30-04-2007 The applicant current pay slip in the month of April-May/2007. 

30-05-2007 

Filed By - 	
~R - c-, 	w) - 

Advocate 

(

J"  Nl-.IPlcdl  i'.)  

d. No. KAN1 1,~ 

qm---  
~ ' Offb A T 

Advocate Notary - , 
Contd ... /- 



DIST?JCr: Y-4MRTJP 

IN'THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GAUHATI BENCH, GUAVAHATI 

An application U/S.19 of the Administrative Tribunal 
Act, 1985 

O.A.  No. 	12067 

SRI AKHIL CH. BRAHMA 
................. APPLICAW 

-VERSUS- 

THE UNION OF INDIA & ORS. 

.............. 1~~Po - 1-'M~ 

INDEX 

SI.No.  Annexure  Particulars  Pagge No. 

1  APPLICA11ON 

2  VF-RMCAT70N 

3 A Office Order dated  10-09-2005. 

4 B Representation 	dated 	22-09-2005 	filed 	by 	the 

applicant before Respondent No.5. 

5 C Office Memorandum dated 09-05-2005 	issued by 
(Respondent No.4). 

6  D Quater allotment order dated  30-03-2001. 

7 E Impugened 	Quater 	damage 	rent 	calculated 	by 
Respondent No.4 1  dated  09-05 -2007. 

8 F Current pay slip of service in the month of.April, May, 
2007. 

"I"'  
- moqf T-i4 t6i 
Advocate, / NOWY 

I 
 ~

N. Nlckihi 
Y  anirup (Metro) 
'I~cd.Nu.KAMI) 

Filed By - 	I C. 0- . ~ w . 

Advocate 

Contd ... /- 

I 



DISTRICT: KAAIRTJP 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GAUHATI BENCH, GUWAHATI 

An application U/S.19 of the Adm inistrative Tribunal < 
Act, 1985 

O.A.  No. 	\SO 	/2007 

PARTICULARS OF TH9 APPLICAEt: 

Sri Akhil Ch. Brahma, 

Son of Late Mirgu Brahma, 

R/O Railway Quarter No.122 G/Tyre - II, 

New Guwahati Colony, Near Kalibari, Bamunimaidam, 

Guwahati -21, Kamrup, Assam. 

PARTICULARS  OF RESPONDEUTS:  - 

I.- The Union of India, 

Represented by the Secretary, 

Railway Board, Ministry of Railway, 

New Delhi -110001. 

General Manager, N.F. Railway, 

Maligaon, Guwahati - 11, Kamrup, Assam. 

CAM / GHY (Chief Area Manager), 

N.F. Railway, Guwahati. 

DPO/Glrf (Divisional Personal Officer) N.F. 

Railway, Guwahati. 

5- Senio'r Coaching Depot Officer/GHY, 

N.F. Railway, Guwahati. 

I-< t—Al  — 

~N~D r 
A.dvocate Notary 

OTA 

N. Medhi 
Kamrup (Metro) 
Zc&d. No. KANI I 

~
00 11- 

Contd ... /- 



2 - 
PARTICULARS OF THE ORDER AGAINST WHICH  THE 

APPLICATION IS 11ADE: 

The application is presented against the impug-ned 

office order dated 10 - 09-2005, issued by Respondent 

No.5 as (Sr. Coachinq Dept..Officer, Guwahati. 

AND 

Impugned Memorandum dated 09 -05-2007, issued by 

Divisional Personal Officer (Respondent No.4). 

JURISDICTION OF THE TRIBUNAL:  - 

The applicant declares that the subject matter of 

the present application is within the jurisdiction 

of this Hon'ble Tribunal. 

LIMITATION: - 

The application declares that the application is 

within the period of Limitation under Section 21 of 

the Administrative Tribunal, 1935. 

FACTS OF THE CASE: - 

That the applicant is a Citizen of India and a 

resident of abovementioned locality, 	ill the 

district of Kamrup, Assam and as such the applicant 

is entitled to all rights, privileges and liberties 

guaranteed to the Citizen under the Paxt-III of the 

Constitution of India and laws franied there under. 

That the applicant is an employee engaged with the 

Deptt. of N.F. Railway, as a post of Painter/Gr-I 

under SSEICIICIGHY. The applicant is preseritly 

posted at Divisional Officer, New Guwahati Colony, 

Near . Kalibari, Bamunimaidam, Guwahati -21, and as 

0  -A 'I 	 Contd... 

N MEDHI 	 N. Medhi 
Advocate Notary 	 KamruP ("Ictr I 

cgd. Nu. KAM I 
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such he is residing in the official allotted 

Railway quarter, located at New Guwahati Railway 
%23 

Colony. Since the date w.e.f. 30 - 03 -2001. 

That it is stated that before issue of Memorandum 

dated 09 - 05 -2007 the r espondent No.5, issued office 

order No.GHY/CDO/GEN/QRs/C & W dated 10-09-2005 

under Rule 3.1(111) and 15 A of Railway Service 

(Conduct) Rule 1966, thereby issuing ~a direction 

for cancellation of the allotment order of the Rly. 

Qrs. allotted in the name of the applicant and 

other similarly situated persons and further for 

handover / re-allotment of the same to the next 

allottee. However, in the order dated 10-09 -2005 no 

specific mention was made as to the name and 

designation of the next allotee. 

A 	COPY 	of 	the 	office 	order 

No.GHY/CDO/GEN/Qrs/C & W dated 10-09 -  

2005 issued by the Respondent No.5 is 

annexed and herewith marked as 

ANNEXURE - A - 

That your humble applicant immediately thereafter 

in response to the office order dated 10-09 - 2005, 

furnished. a. representation before the Respondent 

No.5 for revocation of the quarter cancellation 

order dated 10 -09 -2005. Further a request was also 

made to conduct an enquiry as to the veracity of 

the survey committee report, whereupon, it was 

alleged that quarter allotted in the name of the 

applicant was subletted. The said representation 

Coutd ... 

N 

 

'V  Mcdhi 	 N MEDHI 
'd  ~ 

c9d. 	 Advocate Notary - X AN I I ) 



was duly received by the Respondent No.5 u nde r 

office seal on 22 - 09- 2005. ____S - . 
I0 

A photocopy of the representation 

furnished by the applicant to the 

Respondent No.5, is annexed and 

marked as ANNEXURE - B. 

5. That it is stated that on 09 - 05 -2007 to the utter 

surprise of the applicant, your applicant received 

a copy of the .official memorandum bearing 

No. E/APO/ I/ Survey of Qrs./GHY, issued by Respondent 

No.4 with the approval of Respondent No..3, whereby 

a direction was issued for recovery of tne Qrs. 

Damage rent at the prescribed rate to be fixed by 

the Rly. Board from the regular Salary Bill of the 

petitioner w.e.f. May, 2 . 007. In this connection it 

is stated that the said memorandum - was issued 

alleging inter-alia that during survey of quarter 

by the Survey Committee constituted by the 

administration, some -quarters including that of the 

petitioner as shown in the attached statement 

enclosed in the memorandum dated 09 -05-2007 were 

found subletted and as such the allotment order of 

the quarter which stood in the name of the 

applicant and other similarly situated persons were 

cancelled by the allotting authority. 

A photocopy of the office memorandum 

No.E/APO/l/Survey of Qrs/GHY dated 

09- 05 -2007 issued by Respondent No.4 

is annexed herewith and marked as 

ANNEXURE - Q. 

Contd... /_ 

N. Modhi 
Karnrup (Mayo) 
egd. Nu. KAN I I 

OF, 

<:W - 
RMORI 

Advocate/ Notiry 
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That the applicant has allotted N.F. railway Quater 

vide bearing No.122(G)/Type-II at New Guwahati 

Colony, Near Kalibari, Bamunimaidam, Guwahati - 21, 

on vacant by Sri Khililur Rahman dated 30- 03 - 2001. 

The applicant has been residing the same quarter 

since from the date of allotment till today! 

A copy of the Quater allotment order 

dated 30-03-2001 is -annexed herewith 

and marked as ANNEXURE-D. 

That the applicant states that the total damaged 

rent has been calculated at Rs.1,71,015/- which has 

been proposed to recover from the applicant from 

the month of May, 2007. 

A copy of the office calculated 

quarter damaged rent is annexed 

herewith and ma-rked as ANNEXURE-E. 

S. That the applicant submits that the petitioner is a 

bonafide service holder engaged with the Deptt. Of 

Railway, N.F. section in the post of Technical-I / 

carpenter, it is stated that the Gross pay of the 

applicant is Rs.9,285/-, after - , other deduction the 

applicant receives a net pay of Rs.7,919/- per 

month. The applicant craves IP-ave of this H on'ble 
Court to produce copies of the pay slip of the 

applicant in support of the statements made in tile 

instant paragraph at the time of hearing of the 

instant case for a fair adjudication of the instant 

matter. 

N 
 - " 4 	

1 
' c'  

ILId_ No. KANI I 

~ C*-  4  Mr  : r)~I_ .. 
N 	DHI' ' 

Advocate Notary 

Contd ... /- 



A copy of the current -pay slip is 

annexed herewith and marked as 

ANNEXURE -  F. 

That the applicant respectfull -,Yr states that he has 

been residing in railway allotted quarter since the 

date of his allotment i.e. w.e.f. 30- 03- 2001 to 

till date. The applicant states that on the day of 

survey, the applicant was discharging his official 

obligation, whereas his mother, wife and children 

was away in the Native Land in Kokrajhar for a 

occasion due to "cousin sister marriage ceremony" 

and no member left in the applicant said railway 

quarter, whereas the applicant was duty in harness, 

so the applicant'said railway quarter was locked at 

that point of time. When the survey committee's or, 

respondent authorities was visit the said railway 

qu.a.rter, which resulted. the instant impugned- action 

on the part of the railway authorities. As such the 

Survey Committee in a most mechanical mariner and 

with a total non application of mind, submitted 

their report so far the applicant is concerned that 

the quarter in question was subletted without even 

considering it proper to enquire about the actual 

facts from the petitioner, or from neighbour by 

waiting them or by calling them. The ' survey 

committee should asked to the neighbour people of 

railway quarter, why the quarter was locked. So the 

survey committee was submitted wrong information to 

the respondent authorities or railway department. 

That i t i s iespectfully submitted that the 

petitioner is residing in the quarter with mother, 

	

0 r,,4 	 Contd ... 

	

K4
N. ledhi 	 xdvocate/.140tary 

. Ckle 0) 
Cgd. ~Vu. RA I) 

r)I. \-, 



7. 
school going and as 

wife, and 2 	who 
action is given into effect, 

such, if the impugned 	
e  caused t 0 the 

then great prejudice Will 	 C-) 

petitioner. 

vii. GROUI-M  FOR  RELIEF WITH LEGIU P 
GHY'/CD0/GEN,'Qrs/C & W 

For that the office order NO . 	

I 

dated 10-09-2005 issued J-~y RespOndent No..5 (Senior 

Coaching Dept. Officer) Guwahati and the office 
* 'y 	d a t e d 

Memorandum No.VAPO/l/survey of Qrs/G7AA. 	U 

09-05-2007 issued by Respondent No.4 (Divisional 

personal Officer) 	N.F. 	Ra i 1 w aY 	Guv,?al-.Lati, 

vlol ative of the natural jUSticen 

e  4  rcipugned he applicant states that th L 
2. 	For that t- 

office order / memorandum passed by the authorities 

is  violat ive  of applican ts fundamental right as 

envisaged uaide r Article, 14 and 19 of the 

Constitution of India. 

that a 
:3. For that the applicant states 	

fter filing of 

representation dated 22-09-2005 the applicant was 

under bonafide belief that the respondent 

authorities will consider h iLs case and will Pass 

appropriate orders. Hov ~
Tevex he was shocked -and 

-05-2007, 
surprised to received memorandum dated 09 	

Of in this regard it is stated that inspi 

representation and request the applicant wa.-S nc)t 

action was taken until informed as to whether anY 

he received m 	 -05-2007, .emorancli)m dated 09 

4. 
For that the entire action of the respondents being 

i violative of the equty ard administrative fair-

-lay of the applicant. 
Contd ... 

K  a  Z~' 1P 	
) I elg d-  Nu- KANI I * 

31 VSD 14-1-  
Advocate / Notary 

a 

V "k, 



For that the impugned action of the respondents in 

issuing memorandum dated 09 -05 - 2007 and office 

order dated 10 -09 -2005 without following the proper 

procedure is arbitrary and unjustified. Therefore, 

the impugned action of the respondent authority is 

liable to be interfered with under its writ 

original application. 

That under the facts and circumstances as have been 

narrated above, Your Petitioner has a strong prima 

facie case in his favour. Further, the petitioner 

shall. suffer irreparable loss and injury ' if 

reasonable opportunity is not given to the 

applicant to place his case. Therefore, it is a fit 

case wherein this I-I6n f bl.e Tribunal may be pleased 

to issue appropriate interim directions to protect 

the interest of the applicant thereby setting aside 

the order dated 10 -09 -2005, 09 - 05 -2007. (Annexure 

A .1.7,. C) respectively. 

For that the applicant craves leaves to urge such 

further grounds in support of the present applicant 

at the time of hearing which may be considered 

relevant and necessary. 

S. For that in any view of the matter, the impugned 

order is wholly untenable in law as well as on 

facts and the same is as -  such liable to be 

appropriately interfered with by this Hon" ble 

Tribunal. 

I 

 (

N. Medhi 
K%mrup (.%, 

1,:t,.)\ ' 

Icgd. No. KANI 1 4 * 

aor~ 
N MEOHI 

Advocate Notary 

Coutd.../- 

12 
11 
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91 
VIII. DEMLS OF THE REMEDIES  EXHAUSTED: 

The applicant declares that he has exhausted all 

the remedies available to him and thereis no other 

alternative remedy available to him. 

IX. MWER NOT PENDING WITH ANY OTHER COURT: - 

The applicant declares that there is no case 

pending before any other Court / Tribunal. 

X. RELIEF SOUGHT: 

Under the circumstances, -the applicant -therefore 

prays for the following reliefs: - 

to set a-side and quashed the -  office order dated 

10 -09 -2005 issued by the Respondent No.5 

(Senior Coaching Dept. officer, Guwahati) 

PINNE-YKUREE - A. 

to set aside. and quashed the office memorandum 

dated 09 - 05 - 2007 issued by Divisional Personal 

officer, Guwahati) ANNE'XURE - C,~ 	

. 

pass any such order/orders as may deemed fit 

and proper. 

XI. INTERIM ORDER PRAYER FOR: 

There is no interim prayer of the applicant. 

XII . PARTICULARS OF THE POSTAL ORDER: 

Indian Postal Order No.: '3 4 C1 

Date 

Issuing Office 

Pa7 yable at 

A 

(Y 	- 	'hill.) 

ahk----  
N MEDHI 

Advocate Notary 
C o n td... /- 



XIII. LIST OF ENCLOSURES: 

As index showing the particulars of documents is 

,enclosed. 

VERIFICATION 

I, Sri Akhij"- Ch. Brahma, Son of Late Mirclu  Brahma, aged 

about 46 years, R/O Raili-.7ay Quarter No.12-2 G/T .,ype-II, 

New Guwahat i Colony, Near Kaliba-ri, B amunilllaidarLl '  

Guwahati-21, Kamrup, Assam, do hereby solemnly affirm 

and my knowledge and belief I verify  the above stater6ent 

made there of and sign it at Guwahati. 

Verified on kl"" day of june'2007 at Guwahati. 
f 

M 

N. kledhi 
Kanlrup (,klctro) 
zgd. No. KAMIDI 

SIGN ATURE 

NN DHI 
Advocate Notary 

Contd ... /- 



"Vp 

Vol  
N.  F. RAILI/'VAY 

Offijce of the 
q 

OFHCE C)  RDER 

	

Tht, folitvmtij. 	aere ~ i l olted io the Btaff concemed a5 3hown in the 
!J"3f. but zi ,; per slfrvov committee-'s rep'.),Ft.instead of residing in ihe allotted Qr,5. ihey 

poutiv/hic'.) ;,-, vioi3tion of provir~ ;Ion of Rute 3.1 ~ iii) 

	

w)d  15 A ot RaJ z1v 	I 	I v 	~Condijcu , Fwlo 1966, 

allotment of the following Qrs. are cancelled herew ~ fli and !Aziff 
ronrerned are vivisem to hcj ('rJO%/Pr thni ,  Qrs, to the next allotep. NRw allotment order of 

.1the Q13. tb be followed. 

....... - - - 	 . ..... N r OTS. NO.  Type 	Lucafiun C,r 	N' 3 TTJ of Jh L- j a ff 	Designatiun '4crking Under 
'hri Kanak-  Ch. Boro chlGr-1 	SSE/C/IC/GHY i 22G-K ~ Twe-11 	NG TP 

	

i! C !,,, C rh n) a 	PainteriGfd i SSEiC/IVGHY i 122-G, Type-11 	NCC 2 	S "i 	------- 

' Shri Kundu sh i rl! --- — ------- - ------ 	 "'ech/Gr-1 	SGEIVIC/GHY i 127-K, Typ-, -i 'l 	C 4 i C-hii Budho ~vn 	 HY Uf-L, fype-H 	f. Ic C --- ----- 
ar Konyvar Tecl 	SSE, 

shri M. Tata Rar.) 	S/Cleaner 	SSE/C/)C/GHY-'  702-E, Type-I 
S,  Ahmed M 	SSE/C/10)'GHY 702-N, Type-I 	NGC 

- 
b  C;  

N,~r~y _ _~n_ 	_ 	iC/)C/GHY  706-G, Type-I 
P'DrdiP Oho ~Kdwly Oam. Gr.-M I SISE/Clic 

	

-F,  Tyl~~j 	KC 9 6))6 Jogo i O5E/C;/JC/GHY 1 	ra-n'a- -w-i 

i PNO 
S ,Ic L Y1 or-~j '  typ 4a 

. 

n~ 

~Q L Xq,  H Y 

No. GHY/CUUCjENI/QRs/G&VV Dated-10,09.05 
f<)r ; nform -ition -ind r.oc;,sfmnj 2ctian to 

CAMG ~ IY 
7. DGM "C )/rvILG 

APOIGHY 
SSE/C/IC/GHY 

G. ~SEIVVorksl"East & vvestjpNo 
7. 



05 
t 	6 

'I'lie S.r. CDO GHY. 

sub: Pi.-ayer f6r duly ettiquily of Sub-LeAting! Qualte."L 

ofllic%* Orw r'. 	(7j[jy!(1Do!(3EN'/Q)R3/r W. 
, Dai6d: 10709-2005. 

- ut)j,~ ct tliat J.,' -i il&d ~i i I Ch. Brl,ilmla, "Am of)At ,,~ With reforimicoTo tb ~ hove-sitAA s 

a 	 -RIV. ('01orly, 
Mirgu Bral~n 'residence of 12 ~- 0 	11, New 

6wriunimaidain, -Guwaliali-21. Kuntrup. Assa-in. Be .g to stales di~a I have beeil sta".-Mg tll~t 

0 -vi 	-LS a post of.Painf-r& '-o I above. mentiomod Rly. Qr. sinc-,-  Ron,  tht~ dtO Ofi 0 i"i'19 s .  I 

li.,ivp be.en rv ~mrllnq Willi my all Jknity TTke-Mb(m ,  as q e.jT.jpj()yee.ofN+', R ~.tijW$V 9,iRC-e- 11,11ol - 

alia till today. 

-Tho survey coaunjjje ,~. IM I d 	iLiadvolUtit l y ~-VWL.kg MfOL ':aiQ11 10 (Ili~' 1 1  t 

depa 
. 
i1i 

. 
nent on a c 

I 
 counts of subdeffing 	My. Qr. '-'Ao f-hi? con".1 -ned alithority "Imm'd Iml 

"VV 	It 	pre 	lice.. ciiiicellatlon die. said my  allotted Rly. Qr.- othe" ise *  It wi W 	juc 

Hen~e I 
I 
 re.TieSt 

. 
to YOU 40at YOU Will kindly not to cm-cell?(icivi vny qu -,Arter w il hol.lt 

do at 	La. eat-lieit colive.1fie.me mid .uiy prop-~ r ojicphy due to -;ub-leffing. I ItoPe. You will . 	YO 

diu s oblige. 

"111alikill g you, 

-i Ald- i'l Ch. Bralinia 

Dated: 22-0)1-20() 

C  

lie  

'Ue 

d 



C, 

N.F.RaLlwa 

0 ft 
I 
 cc of' tile 

Divl: Personnel Officer 
Station Road, Guwahati 

'MEMORANDUM .  

During the survey of quarters by the survey committee constituted by the admffll ,,ir ~ in()ll 
the quarter shown in the attached staternew were found SUbletted aiid ~iccordfflgly ~dlwti:icm 
order of the quartcL'S were cancelled by tile allott i rlg autliority. 

Since the quarters have been found subletted and allotment cancelled the sairle treated as 
,, unauthorized occupation. 

Due to unauthorized occupation of the quarters damage rent at the prescribed rate fixed 
~ , ,~:.by Railway Board, have been calculated and to be recovered -from regular salary bill from 

May/07 current rate of damage rent along with arrear from the date of survey of the quarter. 

the approval of CAN4/GHY. Msissues wi 

(G.K*.KA-K-A~lj)­- 

DPO/GHY 

NLo_-E/APO/I /Survey of Qrs./GHY Dated: 	I b'/2007 

Copy forwarded for information and necessary action to:- 

L CAWGHY, 
.;,2.;Sr.CDO/GHY, 
3 DRM (P)/LMG, 
4. DFM/LMG, 

k_,45~.taff concerned, 
Ch.bS (P)/Bil 'UGHY, 
Concerned bill Clerk/E, 

DPO/GHY 



Sri Kanak Ch Boro~_ 	 -.6 

	

TechiT 	457 	226KItype-11 	NGC 	09-OS4) 5 _58.87 qrn 	to 30- Il-Oi@Rs.S6Fsqn,= '25315 .~O 
0 1- 1 2-'p to 30-041 -06 @ Rs.99 Psqnj_ 145700 .00 

Sri A - il Ch Brahma, 	Painter/I 

	

457 	122G/tv c-11 	NGC 	 171015.00 P 	09-0,~ -4)5 	58.87Sqm 	01-0 f; 
to 30-11-05  @ K5.60 I'sqln= 25315.00 

Sri KUndu Singh Das, 	

01-  1. - '; o 30-04-06 @ Rs.99 Psqni= 145700.00 
171015.00 

	

Techi'l 	457 	127K/type-11 	NGC 	OS-N-05 	58.87Sqrn 	01-08-1 ' ~ ,o30-11 -j ~w-Ks-bol'sq'n= 25315.00 
01-12-!I ~-,to3O-O4-06@Rs.99Psqiii

~  14S700.00 
Sri Bijdl ~_es%~a~rKo-i~%War, 	-do- 	457 	127L/type-II 	 171015.00 NGC 	OS-OS-05 58.87Sqm 	0 	T6-P s q n -- 2 :, _~ l ;. ~6 

1 	 01-12- i to 30-04-06 @ R_S_9_9P_,qm= 145700.00 
Md.Ahmed Ali, 

	

Tect"11 	 171015.00 -)q. 	
457 	702N/type-I 	NGC 	.05-08-05 	36.882Sqrn 	I_o8_0 	

15860.00 to 30-11:65 Rs_86 ~P Sq,,,= 
to 30-04-07 @ Rs.99 NO-  91%275.00 

r ar.~ a n Tati, 	457, 	1 706G/type-I 	 107135.00 NGC 	015-08-05 3 .882Sqm 	_30-! _1-05 " ~- @q)~ Rs. S 6 P -q,, 	-;860.00 
12- ,,),;. ;o 30-04- ~' 7 '-:' Rs.99 

3 1. Sri Pradip Cho 
. 
udhury, 	CPTR'III 	~~5 7 	609F/t)!p,-1 	NNGC 	05-OS-05 	36.8S2Sqm 	I - 0 8-  T ~ -1 _03 0 - _- 	

107135.00 
. 1 1  W 9 Rs.86 PSq!ii= 1 _5 860.00 

1 - 12-0fito 30-04-07 @ Rs.99 Psqm= 
1 	 912-75,00 

Sri Jogeswar Das, 	 i 	 107135,00 MCNI 	457 S&C/40A 	Triangular 10-OS-05 1 62.67Sqm 	30-1 ~1-0 
Solony/PNO 	 1-12-05,,Ito 30-04-07 @ Rs.99 Psqm ~ 1 ~ 5108.00 

;ri Lilchand Kahar, 	B/Smilh 	457 	706J/type-1 	NGC 	0  B L 	i '36 882Sqm 	 82056.00 
1 -0 ,9-0' to 30-11-05 PV  Rs.86 I'Sqm - 1 ~, 860.00 

210 5  To 30-04-07 a,  Rs.99 Psc~j_~I~_-  -I.L] 27.5-00 
107135.00 

t  0 v
i
tminjiM o 

DPO/GHY 
Ir 	 WdYOCW 

Ile, 
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u-2007/-MaT--z-c.,--- G(J.  a Z 	
7-77717  —7-1 

t 

	

ocn: 0621 1 	 0014--  BU: 4445 -7 
u 14 -22 WANcEs-----, 	 D 

R 
Name 	:AKHTL BRAHMA 	 PAY-ALLO 

SE,  a s i c 	 ALY F  /H 	 ~LRECQVER 3: Eb-- --,NafrlL-: 	 Pay 	 ->R 1:1 	 s 13RAHA 	 4625 	 NRB 	7 MA. EmpNo 	 D . p 	 btc- 	578 	 B  z,l  : 0-1 1 ,92340 	 F' Tax As a 	:i PA.YN 	 A, 	-2313  V.PF: ~ TER-1 	 I 	 Soo 
Accumu-1,3 	 SCA 	 2012 ijGIS-C 

20 

	

AP: Jq r-, 	
, - 

	
. 	. . ted LA I  p: 1 60 ,  LH 	 -20 7-ansport/r- 	

Wa te r C NHA 	 .4 
140 

0 4 S 0 11  -:0 7 C) C, C) -R /P a Y: 
rncrpne f) t 	0.1 _jul  .00  - 	(-~ FOss Pa ~, 

07 Petd.' Dt. 	Ded uc tn . .. R, 
o' 	-! ~i66 	NETPA ~r 00 

cash 

A&Ocam 


